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f‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD) BENCH

AT HYDERABAD
OA.713/96 ét.7-8-96

Betwean

1.K. Kesava Prasad
2.Ch, Maruthi Maheswara Rae : Agplicarts

ane

1, Sr. Dival, Persennal Officer
SC Ray., Vijayawada Divna,
Vijayawada, Krishma Dist,

2. Divml. Railway Marager

SC Rly., Vijayewada Divisien
Vijayawada, Krishma Dist,

3. Gensral Mansger

SC Rly., Rail Nilayam
Secupderasaé

-s

Ressendents

B, Narasimhad Sarma
AdvecCate

Ceunsel fer the asplicants

Ceungel for the respendents

K. Siva Redﬁy
SC fer Railways

¥

1
.

CORAM

HON. MR. R. Rangarajan, Memker (Admn.)

-

)
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0A.713/96 ét.7-8-96

Judgement

Oral Oréer (per Hem. Sri R. Rengarajan, Memser (Aﬁmn)

Sri Jaceks fer Sri B. Narasimha Sarma fer the
apelicants, Sri K. Siva Reddy fer the respendents

2. There are twe applicants im this OA., Beth we

.

re

imitially apweinted as Assistant Statiem Masters threugh

Railway Recruitmest Beard im the them pay scale ef ks,

330-560(RS) ew 3-7-1980 and 30-10-1982 respectively iw

Gumtakal Divigien of SC Railway. Subssequeatly tiHe

premeted te th& grade ef m.425—640.6§§£§f§h.th tie

Yy were

applicants were transfsrred te Vijayawaéa Divisi+n on

reverzien te the lewer grade ef s.1200-2§40 (RSRP)

Bettem seiiority, at their ewm raquest, em 12-10f1

amd 8-3-1988 respectively, vide effice erdsrs e ¥

B/P.676/Vi-8/Vel.XV 4t.15-10-1987 (Ammexure II) Fa&

on D
987

of even mumber dated 9-3-1988 respectively. At [the time

of their jeimimg at Vijayawada Divisiem ir the gcale eof

’s,1200-2040, their last say drawn ia the Gumtakal

at the time of their relief, were uet pretected]

cant-1 filed a reprosentation deted 15-2-1995 aneé
cant-2 filed @ representatien éated 18-2-1995 t
Reseendent-1 fer pretecting their pay ir terms pf

1313(a) (i) ef IREC,.,AXXWAAXBRERMX IRXKREXETEERXWEX K

Divisiom
Aeopli-

Appli-

Rule

It is

stated that their representatiens are ret €iseesed ef yet,

3. Aggrieved ey the aleeve they have filed thils 0OA fer

pretecting their way wherm they jeined gt Vijayawae

a Divisien

.2,




in the scale ef pay ef R,1200-2040 im accerdakce with

rule 1313(a) (II1)/RI ef IREC and consaquémtiah paymeat

|

4, A reply hag esep filed ie this cenmsctien. Learned

staméing ceunssl suemitted that para 604 ef $RE@ LR

of &rrears,

amendment is relevant rule inr this cese. Hewever, after
. |
seme argument he agreed that the usual erders as |were

given im the previeus OAs im the similar cases miy e

fellewed in this case alse. He further suemitted thst as
the repressntatiens ef the applicantsf;ir:emdirig with the
respendents, the resperderts may oo iirocteifto ispese
of the resresemtatiens eof the aepelicants in acceféanmce
with law. Learn=sd ceunsel fcrﬁ&@g applicam%a has ne
esjectien te dissese ef the represemtatioas[foll wing the
extant rules,

5. Ir view of the aweve submissiers the féllewing

directier is given :

Respenedent-2 sheuld disPoée ef the re,éase tatiens

FEOoEheoseedidosnts dated 15-2-1995 gnd 18—2~%995 ef the

apelicarts respectively im accerdance with fules taking
due mete of the cede srevisien viz.1313(a)(ﬁi)(;ii) of

: . |

IREC Velume IT &md alse takiag due nete eof the +irectioas

giver in the similar OAs., Im case the agpﬂicantsget@ &

faveuraple dissesal te their reprecentatiens frkm
Raépomient—z, they are eatitled fer arrear?, if] amy, enly
frem ene ysar srier to filing ef this OA ile.6-2-1995
(this OA is filed em 6-2-1996), Time fer Cempliamce is
three menrths frem thé date of reaceaipt ef t%is judgement,
6. OA is erdeared accordirgly. Ne cests., )
I
OY”‘il——--7‘“’""f7;ii»

(R, Rangarajan)
Memeer (Admn.)

Dated : August 7, 96 Dy
Dictated in Osen Ceurt

sk




OsA,713/96,

Cepy to:~

1, Sr. Divisdenal Persennel Officer, S.C,Railway, Vijayawada
Divisien, vijsyawada, Krishna District.

2. Divisienal Railway Manager, S.C.Railway, vijayawada
pivisien, vijayawada Xrishna District,

3, General Manager, S.C.Railway, Rail Nilayam, Sec'bad,

4., One cepy te Sri, B.Narasimha Sarma, advocate, CAT, Hyds

5. One cepy to Sri. K.Siva Reddy, SC for Rlys. ckT, Hyd.

6. One copy te Library, CAT, Hyd,

7. One spare Cepya.
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